
 455  Emergency  Relief  to
 Tamil.  Nadu  &  Andhra

 Pradesh  (St)
 (Shri  Satish  Agrawal)

 the  meanwhile  as  a  measure  of  emer
 gency  relief,  the  Central  Government
 has  decided  to  sanction  immediately
 an  advance  of  Rs  5  crores  to  Tamil
 Nadu  an{  Rs  5  crores  to  Andhra  Pra
 desh

 Iam  sure  the  members  of  the
 House  will  join  me  m  conveying  to
 our  brothers  and  sisters  in  Tamil  Nadu
 afd  Andhra  Pradesh  our  deepest
 sympathy  in  their  difficult  moment

 AN  HON  MEMBER
 Pondicherry?

 What  about

 MR.  SPEAKER  Whether  Pondicher
 ry  has  also  suffered

 SHRI  0  K
 (Cannanore)
 Kerala  algo

 SHRI  SATISH  AGRAWAL  As  a
 matter  of  fact  as  recommended  by
 the  Sixth  Finance  Commussion  with
 effect  from  Ist  April,  ‘1974,  an  advance
 Plan  assistance  is  given  to  States
 after  the  Central  team  had  surveyed
 the  damage  and  the  loss  caused  ‘This
 ig  for  the  first  time  in  the  history  of
 the  country  that  without  any  report  of
 the  Central  team,  financial  assistance
 to  the  evtent  of  Rs  5  crores  each  to
 Tamil  Nadu  and  Andhra  Pradesh  has
 been  given

 CHANDRAPPAN
 I  want  to  know  about

 So  far  as  Pondicherry  is  concerned
 or  any  other  state  is  concerned  in
 thig  case,  we  have  not  received  any
 request  or  intimation  from  them
 (Interruptions)  so  far  as  Poncucherry
 is  concerned  we  shall  consider  it
 We  are  awaiting  report  (Intrrup-
 tions’

 SHRI  C  M  STEPHEN  (‘dukki)  He
 has  made  an  unwarranted  ststement
 that  this  is  the  first  time  that  they
 have  dont  it  No,  last  year  when  the
 calamity  befell  in  Kerala,  the  Govern
 men  came  out  with  some  gort  of  gesture
 and  s@mivhoned  Rs  crore  immediate
 ly  witout  any  request  from  them
 (Interruptions)
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 SHRI  ०  N  VISVANATHAN  (Tirup

 pattur)  The  Minster  of  State  has
 said  that  Pondicheiry  i¢  also  affected
 but  he  has  not  mentioned  any  sanc
 tion  for  them

 MR  SPEAKER  He  said  We  are
 awaiting  a  report  liom  them  (Intrr
 ruptions)  He  has  not  said  thil  it  wp
 on  record

 SHRI  VASANT  SATHF  (Akola)
 He  said  that  Pondicherry  will  be  con
 sidered  It  is  not  included  there

 MR  SPEAKER
 be  considered

 Pondicherry  will

 SHRI  VASANI  SATHE  Why  has
 he  not  announced  so?  Announce
 Rs  crore  just  now  my  deir  frend
 (Interruptions)

 SHRI  ©  K  CHANDRAPPAN  Ou
 State  his  also  been  affected  I  woull
 tequest  the  Minister  to  tcll  us  whether
 they  have  recencd  any  message  from
 our  State  or  whether  they  have  takin
 any  decision  on  thi

 ry  2  hrs

 CALLING  ATTENTION  TO  MATTIR
 OF  URGENT  PUBLIC  IMPORTANCE

 RevoiTip  FAS]  BY  LTADERS  OF  THE
 RFPUBLILAN  PARTY  OF  INDIA  DTMANDINC

 SAFLGUARD  FOR  Nro-HBupoinrs

 SHRI  YESHWANTRAO  CITAVAN
 (Satara)  I  call  the  attention  of  the
 Minister  of  Home  Affairs  to  thc
 following  matter  of  urgent  public  im
 portance  and  request  that  he  miy
 make  a  statement  thereon

 ‘Reported  indefinite  fast  of  three
 leaders  of  the  Republican  Party
 of  India  in  Delhi  ain  pursuance  of
 their  demands  regarding  safeguards
 for  Neo-Buddhuists

 THE  MINISTER  OF  HOME  AFF
 ATRS  (SHRI  CHARAN  SINGH)  84
 the  main  demand  of  some  leaciné
 members  of  the  Republican  Party



 357  Reported  fast

 fasting  in  New  Delhy  is  that  the  Neo-
 Buddhists  should  he  given  all  safe-
 guards  under  the  Constitution  as  are
 admissible  to  the  Scheduled  Castes

 In  this  connection  the  House  would
 recall  that  the  reservuticrs  in  services
 and  Icgislalures  were  extended  to  the
 Scheduled  Caste  Hindug  inasmuch
 ac  they  suffer  from  social  discrimina-
 tion  Lhe  social  system  of  Hindus  is
 hused  on  caste  bierarshy  in  which  a
 mans  place  is  determined  by  his  birth
 With  *  view  that  there  may  be  im
 provement  in  their  social  status  the
 Constit  ition  envis  iged  educational  and
 cconomic  development  of  the  weaker
 sclions  in  partiular  of  the  Schedul

 |  Castes  and  Scheduli'd  ‘Iribes  and
 jioter,  them  from  social  mqusice
 ind  all  forms  of  exploitation  In  ad
 liion  .eservation  in  the  countrys
 tuhe  yervices  nd  political  reserva
 fons  an  the  legislatures  have  also
 teen  prov  ded  in  the  Constitution

 Schedluk  |  Castes  have  been  suffering
 {om  social  discrimination  and  still
 siter  fron  extreme  form  of  poverty
 ind  unlouchability  It  7  really  the

 low  soual  status  the  taint  of  un
 touch'ility  or  the  notions  of  high  andl
 low  engendered  by  the  social  institu-
 tion  of  caste  based  on  birth  tnat  is  the
 crux  of  the  matter  and  distinguishes
 members  of  the  Scheduled  Castes
 from  others  [he  Neo  Buddhists  chose
 {  forsake  their  religion  and  adopt
 Muddhism  whose  society  is  free  from
 the  taint  of  untouchability  from  the
 notiong  of  high  and  low  and  other
 disabilities  on  the  basis  of  caste  By
 No  logic  therefore  they  are  entitled
 to  any  privileges  or  concession  given
 to  the  Scheduled  Caste  Iundus  on  the
 ftound  of  untouchability  So  far  as
 Proverty  is  concerned  this  is  shared
 by  at  least  two  thirds  of  the  people
 and  obviously  it  24  mot  possible  to
 Nake  reservations  on  this  ground
 alone  otherwise  this  will  have  to  be

 nae
 to  the  majority  of  the  popula-

 J
 I

 ne
 state  for  the  information  of

 €  House  that  even  though  they  are
 Not  entitled  to  any  concessions,  the
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 Government  of  Maharashtra  have
 given  famlities  to  the  Neo  Buddhists
 in  the  matter  of  reservation  in  the
 State  services  and  posts  by  treating
 them  as  backward  classes  The  Cen
 tral  Government  have  also  extended
 a  number  of  concessions  to  them  as  in
 dicated  below

 a)  Ehgibihty  for  admission  to
 girls’  hostels  under  the  Central
 sponsored  scheme  of  Schedul
 ed  Castes  Girls’  Hostels

 (u)  Under  the  scheme  of  national
 overseas  scholarships  to  Sche
 duled  Castes/Tribes,  one  seat
 every  year  out  of  the  Schedul
 ed  caste  quota  will  be  reserv
 ed  for  a  neo  Buddhist

 (in)  Voluntary  organisation  of  an
 All  India  nature  working  for
 neo-Buddhists  have  been  made
 eligible  to  receive  grants  m
 aid  under  the  scheme  of
 grants-in-aid  to  voluntray
 organisations

 (av)  Eligibihty  for  admission  to
 Pre  examination  training  Cen
 tres  run  by  the  Government
 of  India  for  Scheduled
 Castes/Scheduled  Tribes  ap
 pearing  in  Varlous  competi
 tive  examinations

 SHRI  YESHWANTRAO  CHAVAN
 Mr  Speaker  Sir  I  am  rather  paimed
 to  listen  to  this  statement  particular
 ly  the  very  strange  logic  that  hes  been
 used  to  justfy  the  present  attitude
 that  the  Government  of  India  has
 taken  It  is  only  a  mechanical  argu-
 ment  which  runs  like  this—that  every
 body  is  a  Scheduled  caste  because  he
 has  decided  to  remain  m  Hinduism
 which  i,  full  of  caste  hierarchy  and,
 therefore  in  order  to  have  there
 facilities  or  safeguards  he  must  confi
 nue  to  remain  a  Hindu

 I  would  like  to  say  that  this  ques
 ton  of  conversion  of  untouchables
 from  the  Scheduled  Castes  into  Bud
 dhism  must  be  taken  in  a  larger  pers
 pective  Unless  you  understand  this
 particular  phenomenon  you  will
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 Hever  be  able  to  understand  this
 entire  question

 The  question  of  conversion  is,  essen
 tially,  a  moral  and  cultural  problem
 Late  Dr  Ambedkar,  one  of  the  emin
 ent  Indians,  who  knew  the  scheme  of
 Constitution  very  well—because  he
 was  one  of  the  eminent  Constitution
 makers  of  our  country—had  made  an
 appeal  to  the  millions  of  people  and
 masses  to  accept  Buddhism  to  have
 some  sort  of  culture  revolution  in
 their  lives,  a  moral  revolution  in  their
 lives.  It  was  one  of  the  rarest  events
 in  the  history  of  India  that  at  the
 behest  and  the  call  of  one  single  indi-
 vidual,  Dr  Ambedkar,  millions  of  peo-
 Ple  responded  ang  they  accepted  Bud-
 dhism  as  their  religion  But  this  has
 nothing  to  do  with  what  the  State
 should  do  regarding  the  5000  economic
 problems  of  people  belong  to  backward
 classes  Because,  an  untouchable
 only  by  becoming  a  Buddhist  is  not
 saved  from  the  accummulated  oppres
 gions  and  suppressions,  handicaps
 and  disabilities  which  he  suffered  for
 centunes  together  It  was  necessary,
 therefore  to  take  some  sort  of  a
 human  view  of  the  matter  and  if  I  may
 say,  a  little  more  creative  view  of  the
 situation  It  ig  not  enough  if  a
 State  authority  merely  takes  a  hide
 bound  position—based  on  a  certain
 hide  bound  logic  State  authorities  in
 a  country  like  India  where  there  !s
 poverty,  there  are  masses  who  are
 down  trodden,  there  are  differences
 there  ste  caste  systems  and  so  on  and
 so  forth,  must  take  a  little  larger  view
 28  more  hberal  view  a  more  creative
 view  And  this  creative  view  is  that
 éven  though  they  may  have  changed
 their  religion,  they  remain  economical
 ly  the  same,  they  have  to  suffer  the
 same  poverty,  they  have  the  same
 cultural  backwardness  they  have  the
 same  handicaps  ‘Therefore,  it  was
 necessary  to  take  a  larger  perspective
 jn  this  matter  In  one  of  the  State
 Governments—the  hon  Home  Munis
 ter  himself  has  mentioned  this  in  his
 reply—,  in  Maharashtra  nearly  l7  or

 NOVEMBER  21,  977  ह...  Rights  of
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 i8  years  ago,  In  960  or  1961,  we  de
 cided  that  these  neo  Buddhists  should
 be  eligible  for  ह  these  facilities  and
 they  are  getting  all  these  facilities
 educational  facilities  and  share  in
 State  services  They  themselves  gaid
 ‘We  do  not  want  the  advantage  of
 having  reservation  in  elections,  in  the
 Legislature"  This  shows  their  political
 courage  They  said,  We  are  prepared
 to  take  chances  with  you  so  far  us
 the  question  of  sharing  power  {is  con
 cerned’  which  they  have  done  But
 at  the  same  time,  it  is  a  States  respon-
 sibility  the  political  leaders  respon
 wibility  to  see  that  in  respect  of  some
 of  these  problems  and  handicaps  which
 they  are  suffering  from  we  must  go
 to  their  help  Therefore  I  think  what
 the  Maharashtra  Government  did  in
 i960  ought  to  have  been  done  by  th:
 Government  of  India  even  at  thit
 time  I  am  not  making  u  distinction
 between  the  Janata  Government  and
 the  Congress  Government  I  am  talk
 ing  about  the  Central  Governmcnt
 Now,  I  would  like  to  tell  you  that  in
 १97  the  Central  Government  thi
 Congress  Government  took  this  pow
 ion  about  their  scholarsiups  educi
 lion  policy  ete  I  am  quoting  th
 background  of  the  decision  that  was
 taken  then

 ‘The  Government  has  very  care
 fully  considered  the  matter  It  is
 of  the  view  that  scheduled  castes
 converts  to  Buddhism  still  suffer
 from  social]  and  educational  bark
 wardness  ‘Therefore,  it  has  been
 decided  that  any  person  who  profes
 ses  Buddhist  religion  and  who  eithe:
 himself  or  any  of  his  ancestors  wert
 at  any  time  members  of  scheduled
 castes  will  be  eligible  for  the  grant
 of  Government  of  India  post  metr  ¢
 scholarship  "

 Therefore  one  step  forward  we*
 taken  I  know  there  were  cert"
 difficultzes  in  the  policy  of  the  Centr!
 Government  but  the  attitude  was  that
 they  accepted  that  they  have  got  +
 problem  and  that  needs  to  be  tackled
 That  is  the  main  question  Is  the
 present  Central  Government  prepartd
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 to  take  this  position  or  not?  What-
 ever  remains  to  be  done  ३5  in  the
 matter  of  share  in  the  Services  The
 Prime  Minister  ths  morning  mention
 ed  about  the  backward  classes  While
 I  would  have  said  that,  that  is  a  solu-
 fon  But  the  fact  of  life  is  that  there
 is  nothing  like  backward  classes  for
 services  m  the  Central  services  In
 State  Governments  certainly  this  is  a
 thing  which  has  been  in  practice
 Merely  by  saying  that  this  can  be
 done  for  the  backward  classes  may  not
 provided  a  solution  for  the  Centraf
 Services  Therefore,  I  think,  some
 bold  decision  is  called  for  and  I  hope,
 there  are  people  who  are  bold  and  able
 people  and  who  can  take  guch  a  deci
 sion  in  this  Government

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PAINAIK)  What
 do  you  recommend?

 SHRI  YESHWANTRAO  CHAVAN
 ध  recommend  that  they  should  get,  Ww
 lact,  their  share  in  the  Services,  reser
 vation  in  the  Services?

 SHRI  BIJU  PATNAIK  From  whose
 quota?

 SHRI  YESHWANITRAOQ  CHAVAN
 You  give  from  scheduled  cistes  quota
 o  anybody  elses  quota,  I  do  not  mind

 SHRI  BIJU  PATNAIK  Why  didnt
 You  do  it?

 SHRI  YESHWANTRAO  CHAVAN
 ‘fap  acitizen  Ihave  got  a  quota  I
 am  prepared  to  give  up  my  quota

 My  question  is  whether  this  Govern
 Ment  is  going  to  say  that  their  posi
 tion  is  going  to  be  open  and  they  have
 Not  closed  their  mind  on  this  question,
 the  neo  Buddhists  have  got  a  problem
 and  they  are  prepared  to  look  at  it  a
 fresh  with  an  open  mind,  with  a  pro
 Eressive  outlook  ५०  that  we  can  fo  and
 Persuade  the  four  learlers,  Shri  Gavi
 Shri  Arumugham  Shri  Kumbhare  of
 the  Republican  Paity  and  Shri  Rajbho) Of  the  Congress  Party  These  four
 leaders  are  on  fast  and  I  think  they
 are  suffering  on  behalf  of  milbons  ot
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 people  I  have  received  at  least  more
 than  a  thousand  telegrams  from  diff-
 rent  parts  of  India  It  is  not  a  ques-
 tion  of  one  State,  neo  Budhhiats  are
 Spread  all  over  India  North,  eastern
 and  South  India  Therefore,  I  would
 Make  an  appeal  and  make  4  request
 to  the  hon  Mimster  that  he  should
 Make  his  point  very  clear  categorical-
 ly  that  Government  s  mind  is  not  clos
 ed  on  this  question

 My  question  is  whether  Govern
 ment  af  India’s  mind  i,

 noes
 on  this

 question  not  only  open  at  h  ends,
 but  open  to  receive  things  and  ponder
 over  them  very  seriously  and  come  lo
 a  conclusion  that  whatever  is  demed
 to  these  neo  Budhhists  which  legiti
 mately  belongs  to  them  whill  be  given
 to  them  This  js  a  question  of  one's
 attitude  and  I  would  lke  a  specific
 answer  on  this  question

 ait  चरण  सिह  प्रत्यक्ष  '
 महोदय,

 मैं  ने  बात  उ  सकता  से  श्री  चव्हाण  की  बात
 सुनी  है।  मालम  होता  है  कि  दो  चव्हाण
 साहब  है  1  एक  चव्हाण  दि  काग्रेस  मिनिस्टर
 कौर  दूसरे  चव्हाण,  दि  कांग्रेस  झ्रापोजीशन
 लोडर  जब  चव्हाण  साहब  काग्रेस  के  मिनिस्टर
 थे  गौर  उन  के  सामने  यह  बात  झाई  तो  उन्होंने
 सर्विसिज़  म  रिजर्वेशन  देना  जरूरी  नहीं  समस्या
 हालाकि  वह  होम  मिनिस्टर  भी  रहे  ।  तो
 फिर  ग्राम  यह  क्या  बात  हई  है  ?  आखिर
 क्या  मामला  हो  गया  है  ?  (व्यवधान)  दि
 बीट  इज  आउट  प्राफ  दि  बैग  1

 उन्होंने  तस्लीम  थे।  है  कि  जो डिसिजन
 गवर्नमेंट  साफ  इडिया  ने  किया  था,  वह  रिज-
 बेशक  का  नही,  झोर  सब  चोरों  का  किया  था  I
 ऊलंहोंनें  खुद  मान  लिया  है  कि  वे  सब  सहूलियत
 उनके  लिए  मौजूद  है,  सिलवाये  दो  सहूलियतों
 के  एक  [तो  सैट्रल  गवर्नमेंट  की  सर्विसिज़  में
 रिजेंसी  नही  है  स्टेटस  मे  है  और  दूसरे
 लेजिस्लेक्चर  भ  रिजर्वेशन  नही  है  ।  माननीय
 सदस्य  कहते  है  कि  सेजिस्लेचर  में  रिजर्वेशन
 नहा  चाहते  है  1  तो  सिर्फ़  सैडल  गवर्नमेंट  की
 सर्विसिज़  मे  रिजर्वेशन  का  सवाल  रह  गया  है
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 हमारे  'शिडयूल्ड  काइट्स  के  भाइयों,
 हरिजनों,  की  दो  ही  समस्यायें  हैं।  गरीबी
 पौर  प्रनट्चेबिलियो,  छुआछूत,  छोटा
 बड़ा  समझना  ्तो  कास्ट  से
 पैदा  होता  है।  गरीबी  कामन  है  कौर  करोड़ों
 लोग  गरीब  हैं  ।  तोड़े  लोग  तो  फाध्टिजम
 से,  इस  सोशल  सिस्टम  से,  मुक्त  हो  गये,  शौर
 लाखों  की  तादाद  में  उन्होने  दूसरा  धर्म  ग्रहण
 कर  खिला,  जहां  सोशल  डिसक्रिमिनेशन  नहीं
 है,  ऊंच  नीच  नहीं  है,  जन्मगत  छोटे  बड़े  का
 सवाल  नहीं  है।  मगर  छप्पर  कास्ट  के  हिन्दू
 अरब  भी  उन  के  साथ  वैसा  ही  बर्ताव  करते
 हैं,  तो  यह  पो  एफ  धर्म  और  दूसरे  धर्म  की
 सपरा  की  वात  हुई  -  कई  एक  धर्म  वाले  दूसरे
 धर्म  वालों  को  बहुत  छोटा  समझते  हैं  ।  यह  नहीं
 है|  कि  एक  ही  धर्म  के  होने  की  वजह  से  उन्हे
 छोटा  समझा  जाता  है  1  वें  दूसरे  धर्म  में
 चले  गये,  फिर  भी  उन्हें  छोटा  समझा  जाता  है
 उस  का  कोर्ट  इलाज  नहीं  है

 सवाल  यह  है  कि  उन्होंने  जान  ब्र  कर
 अपने  कराने  पूर्वजों  के  धर्मं  को  इस  लिए  छोड़ा
 कि  यहां  ऊंच  नीच  है,  यह  अन डेमोक्रेटिक
 सोसायटी  है  7  हम  ने  बुरा  नहीं  मानते
 अच्छा  किया  उन  का  अधिकार  था,  उन्होने
 छोड़ा  -  बे  इस  शिकंजे  से  छूट  गये  ।

 मगर  उन  की  बात  को  मान  लिया  जाये,  तो
 फिर  इस  बात  को  और  व्यापक  करना  पड़ेगा  v
 site  बहुत  से  लोग  हिन्दू  धर्म  छोड़  कर  गये  हैं।
 शिड्यूल्ड  कास्ट  वाले  ही  छोड़  कर.  गये  हैं  |
 उन  सब  के  लिए  भी  यह  करना  पड़ेगा  ।
 उसका  क्या  नतीजा  होगा  ?  क्यों  न  मुसलमानों
 का  रिजर्वेशन  किया  जाये  ?  जो  ईसाई
 हो  गये  हैं,  क्यों  न  उनका  रिजर्वेशन  किया
 जाये?  यह  रिजर्वेशन  तो  मजबूर  हो  कर

 हिन्दू  सोसायटी  की  गलती  का  लिहाज  कर
 कै,  किया  गया  है  ।  रिजर्वेशन  नहीं  होना
 चाहिए  था,  लेकिन  ऐसी  सिचुएशन  थी  ।  थे

 सोग  इस  सिचुएशन  से  निकल  गये  ह्म
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 उसे  बुरा  नहीं  समझते,  उन्होंने  बरच्छा  'किया-,
 कौर  एक  दो  नहीं  लाखों  क्री  तादाद  में  चले
 गये  ।

 बे  लोग  एजुकेशन  में  भी  हिन्दू  शिडययूल्डा
 कास्ट  से  शराबे  हैं,  यह  हमारी  रिपोर्ट  है।  मगर
 उन  के  लिए  रिजर्वेशन  कर  दिया  जाये,
 तो  उस  को  बर्थ  यह  होगा  कि  सारा  रिजर्वेशन
 वे  ले  जायेंगे  और  जो  हिन्दू  हरिजन  गरीब
 हिन्दू  अशिक्षित  हैं,  वे  व्  के:  वही  रह  जायेंगे
 अगर  वे  लोग  जेजिस्लेचर  में  रिजर्वेशन
 नहीं  चाहते,  तो  जिस  वीरता,  उदारता  दौर
 समझदारी  से  उन्होंने  इस  सम्बन्ध  में  काम
 लिया  है,  उसी  के  अनुसार  उन्हें  सैंट्रल  गबनेसेंट
 की  राधिशिज  में  भी  रिजवेंशन  की  इच्छा
 नहीं  करनी  चाहिए  उस  की  आवश्यकता  है
 भी  नहीं  ।  और  मझे  यह  भी  एक  है  कि  दया
 वाकई  रु न्होंने  अपनी  तरफ  से  यह  फास्ट  किया
 है  या  नहीं  ।

 मैंने  जो  दलीले  दी  हैं,  उन  का  कोई  जवाब
 चव्हाण  साहब  ने  नहीं  दिया  ।  अब  मैं  उन
 चव्हाण  साहब  की  राय  की  केंद्र  करूंगा,  जो
 बीस  साल  तक  कांग्रेस  गवर्नमेंट  के  बहुत  बड़ें
 मिनिस्टर  +3  हैं  ।

 श्री  यशवंत  राव  चव्हाण  :  उन्होंने  मुझ  से
 सवाल  पूछा  लेकिन  मेरे  सवाल  का  जबाव  नहीं
 दिया  इसलिए  मैं  यश  कहना  चाहता  Zz
 कि  जब  मेरे  हाथ  में  पैसा  करना  था  तों
 कांग्रेस  मिनिस्टर  के  नाते  महाराष्ट्र  में  फैसला
 करके  मैं  दिल्ली  पाया  ।  दिल्ली  में  गहबर
 होती  है  ।  .  (व्यवधान)  आप  ने

 पूछा  इसलिए  बता  रहा  हूं।  फिर  भी  मै
 20  साल  वहां  बैठकर  इसकी  कोशिश  करता
 रहा  हूं  ग्रोवर  यह  गवर्नमेंट  की  पालिसी  में

 कुछ  फर्क  होता  गया,  उस  में  कुछ  मेरा
 भी  हिस्सा  है।  वह  भी  पोजीशन  मेँ  दर्ज  कर
 रहा  हूं  (व्यास  )

 SHRI  KANWAR  LAL  GUPTA  Delbi
 Sadar):  You  have  three  taces—Minis-
 ter  of  Maharashtra,  Central  Minister
 and  the  leader  of  the  Opposition.
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 क्रो  यशवंत  राव  चव्हाण  :  श्राप  को  यह
 समझना  चाहिए  कि  इसकी  जिम्मेदारी  अलग
 होती  है  1  श्राप  जैसे  समझदार  भ्रादमी  की
 समझ  में  यह  नहीं  कराता

 I  had  my  three  different  responsibi-
 lities.  When  Shri  Charan  Singh  was
 Chief  Minister  of  UP.  he  was  different
 Charan  Singh.  ‘fhere  is  no  question
 of  two  or  three  faces.  (Interruptions)...

 The  main  question  I  would  ask—
 whether  Governrnent’s  mind  is  open
 on  this  question,  the  question  of  suffer-
 ings  of  the  millens.  Are  they  pre-
 pared  to  look  upon  the  probiem  afresh?
 4  want  ‘yes’  or  ‘no’.

 MR.  SPEAKER:  Government's  mind
 is  always  open.

 SHRI  CHARAN  SINGH:  I  have
 nothing  to  say.

 SHRI  HITENDRA  DESAI  (Godhra):
 Those  who  have  becn  fasting  for  the
 fash  7  days  have  pul  up  three  de-
 minds  :

 (i)  Ail  Constitutional  safeguards  to
 converted  Buddhists  on  par  with  the
 Scheduled  Castes--

 iii)  Central  law  to  sataguard  service
 privileges  for  Scheduled  Castes,
 Scheduled  Tribes  and  Buddhists,

 (iii)  Stricter  Central  law  to  pro-
 tect  Scheduled  Castes,  Schercluied
 Tribes  and  the  Buddhists  from  atroci«
 ties.

 ३  would  have  expected  the  Home
 Minister  to  improve  upon  the  fore
 mer  Home  Minister  and  not  stick  to
 the  old  pusition  und  as  the  ieader  of
 the  Opposition  xvightly  pointed  out
 mere  change  in  religion  would  not
 eflect  the  status  of  Scheduled  Caste
 Persons  and  when  the  Government  of
 India  realised  that  position,  in  the
 year  97l  by  a  Resolution  of  the  De-
 partment  of  Social  Welfare  dated
 October  20,  97i.  in  the  matter  or
 grants  of  post-matric  scholarship  to
 neo-Buddhists  formerly  belonging  tu
 the  Scheduled  Castes  was  laid  down
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 ang  the  Government  have  carefully
 considered  the  position  and  are  of
 the  view  that  the  Scheduled  Castes
 converted  to  Buddhists  still  suffer  from
 social  and  educational  backwardness
 and  are  in  need  of  assistance  and  they
 further  laid  down—

 ‘It  has  accordingly  been  decided
 that  any  person  who  professes  the
 Buddhist  religion  and  who  either
 himself  or  any  of  whose  ancestors
 were  at  that  time  members  of  caste
 specified  in  the  schedule  to  the  Con-
 stitution  orders  in  relation  to  the
 State,  Union  Territory  in  which  he
 resides  wil]  ,be  eligible  or  the  grant
 cf  Government  of  India  post-matric
 scholarships,  provided  the  income
 of  the  student's  parents  guardian
 does  not  exceeq  Rs.  500/-  per  month,

 Therefore,  the  Government  of  India
 also  tried  to  accommodate  them  and
 even  accepted  the  principle  that  mere
 conversion  to  Buddhism  does  not  effect
 their  social  status  at  all.

 With  regarg  to  the  other  two  roints,
 nothing  has  been  said  by  the  Home
 Minister.  I  would,  therefore,  ask,
 what  is  Government’s  policy  with  re-
 fZard  to  having  central  law  to  safe-
 guard  service  privilege.

 Only  some  time  before  while  replying
 to  the  debate  on  the  three  Reporta
 presented  to  this  House,  the  Home
 Minister  clearly  said  that  the  percen-
 tage  of  reservation  which  was  about
 more  than  5  per  cent  in  the  case  of
 Scheduled  Castes  so  far  not  more  than
 6  per  cent  has  ben  reached.  In  the
 matter  of  Scheduled  Tribes  reserva-
 tion,  the  reservation  was  to  be  7.5  per
 cent  but  here  the  figure  is  not  even
 0.60  per  cent,  Therefore  we  would  Hke
 to  know  the  position  in  both  these
 cases.  Millions  of  scheduled  castes
 and  scheduled  tribes  persons  are  affec-
 ted.  These  people  who  are  fasting
 are  in  a  delicate  state  of  health.  It  is
 the  attitude  of  the  Home  Minister  and
 the  Government  that  really  matters.  ,
 would  therefore,  request  him  even  to
 consult  the  opposition  parties  and  re-
 move  the  anxiety  in  their  minds.  I



 367  Reported  fast

 [Shri  Mitendra  Desai]

 would  ask  bum  whether  he  is  prepar-
 ed  to  negotiate  with  them  on  {his  ques-

 tion.  '

 sit  जरण  सिह  भ्र धि कतर  हमारे  भाई
 जो  तियो-बुद्धिस्ट  है  वे  कास्टीट्यूशन  बनने
 के  पहले  बन  चुके  थे।  कास्टीटयूशन  बनाने  में
 To  प्रम्बेडकर  सबसे  बागे  थे  कौर  डा०
 अम्बेडकर,  To  जवाहरलाल  नेहरू  कौर  सरकार
 पटेल  जो  कर  गए  हैं  मुझ  को  वह  बाते  माकूल
 लगती  है  a  थे  प्रापक  भो  लीडर  थे  झोर  हमारे
 भरी  लीडर  थे  -  फिर  एक  सवाल  यह  उठता  है
 कि  सान  लीजिए  कल  को  झगर  मैं  बुद्धि
 बत  जाऊ  तो  'रिजर्वेशन  में  मेरा  हक  होगा  या
 नही  ?  (व्यवधान)  मार  लीजिए  दस  लाख
 गैर  हरिजन  बुद्धि  हो  जाये  तो  मैं  चव्हाण
 साहब  से  पूछता  चाहता  हु  कि  हम  लोगों  को
 इस  रिजर्वेशन  में  शामिल  किया  जायेगा  या
 तही  ?  भ्रगर  शामिल  नही  किया  जायेगा  तो
 बौद्ध  धर्म  मे  भी  हरिजन  कौर  गैर  हरिजन  हो
 गए  ौर  प्रखर  हम  सब  शामिल  हो  गए  तो  उन
 हरिजनों  को  कोई  फायदा  नही  होगा  y

 I8  bra,

 SHRI]  YESHWANTRAO  CHAVAN:
 I  would  hke  to  correct  his  information
 about  ong  thing

 कास्डीटयूशन'  बनने  कें  पहले  हो  चुक॑  थे,
 यह  सही  ष्टि  है  1

 This  comversion  took  place  in  1956,
 October—that  was  6  or  7  years  after
 the  Consiitution  was  made.  I  am  just
 giving  yoy  the  facts.  About  the  «ther
 point  about  himself,  if  he  makes  up
 his  mind  to  become  Buddhist  and  uf
 he  lets  me  know  about  il,  I  will  give
 him  my  advice.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  Nort-East)  Sur,  it  8  beyond

 6  O'clock.  Unless  the  House  extends
 the  time,  we  have  to  terminate  the
 discugsion
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 MR.  SPEAKER:  I  think  we  can  have
 3  or  4  questions.

 DR.  SUBRAMANIAM  SWAMY,  The
 rule  is  there.  We  have  to  go  by  the
 rule

 MR.  SPEAKER:  All  right  You  can
 have  your  pound  of  flesh.

 DR  SUBRAMANIAM  SWAMY:  Let
 Us  gO  by  the  rules.

 MR  SPEAKER  Is  it  the  pleasure
 ot  the  House  to  exteng  the  time  of  the
 House’

 SOME  HON.  MEMBERS  Yes

 SOME  HON  MEMBERS:  No,  No

 eft  ara  fag  (दोसा)  :  झच्यक्ष  महोदय,
 यदि  प्राय  हाऊस  का  समय  बढ़ाना  चाहते  थे
 तो  छ  बजे  पूछता  चाहिए था  |  शर्बतों  6बज  कर

 5  मिनट  @  रहे  है,  इसलिए  ब  बाप
 समय  बढाने  के  लिए  नही  पूछ  सकते  |  भाप
 छ  बजे  से  पहले  पूछ  सकते  थे  ।  यही  मेरा
 प्वाइन्ट  साफ  औंर  है  ।

 SHRI  SAUGATA  ROY  (Barrack-
 pore)  Let  the  Calling  Attention  Le
 completed

 SHRI  SAMAR  GUHA  (Conta).  Let
 the  Calling  Attention  be  complete

 MR  SPEAKER:  How  can  I  do  that’
 They  are  objecting  to  it.  I  am  sorry
 I  cannot  do  that.

 SHR]  C  M  STEPHEN  (Idukk:)
 Sir,  I  mse  on  8  point  of  order  oe
 (nterruption)

 SHRI  SAMAR  GUHA:  I  have  '°
 make  a  request.  I  am  making  a!
 amendment  that  let  the  time  of  the
 House  be  extended  by  fifteen  minutes
 more  to  finish  the  calling  attention

 MR  SPEAKER  I  was  pleading  wth
 the  House  not  to  be  strict  about  the
 rules.  After  all,  there  are  three  ०
 four  questions,
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 SHRI  SHYAMANANDAN  MISHRA
 (Begusarai):  Let  this  be  completed,

 थी  हसान  जाफरी  (प्रहमदाबाद)  :
 मैंने  मानवीय  मंत्री  जी  का  बयान  पढ़ा  |  हम
 सब  जानते  हैं  कि  राज  तीत  कीमती  जातें
 सरकार  का  ध्यान  एक  खास  समस्या  की  तरफ
 जीतने  के  लिए  भूख  हडताल  पर  बैठी  हुई  हैं  i
 यह  बडे  प्रफप्तोस  की  बात  है  कि  राज  जब
 प्रति  समस्या प्र ों  की  तरफ  सदन  का  ध्यान
 प्रौढ़  पूरे  मुल्क  का  ध्यान  खी  चने  के  लिए  तीन
 व्यक्ति  जिन  को  समाज के  मस्दर  दुतकार  से
 देखा  जाता  है,  नफरत  और  भूख  हडताल  पर
 बैठे  है,  उन  के  लिए  हमदर्दी  का  एक  लफ्ज
 भी  नहीं  कहा  गया  है  ।  मुझे  भप्रफसोस  है,
 पौर  अफसोस  के  साथ  मैं  यह  बात  कहता  हूं
 कि  राज  जब  आप  हरिजनों  पर  न्याय  करने
 की  बात  करते  है,  समाज  के  पिछड़े  हुए  जिन
 लोगों  ने  भूख  हडताल  की  है,  उसके  लिए  इस
 बयान  में  कुछ  नही  कहा  गया  है  ।

 SHRI  NIRMAL  CHANDRA  JAIN
 (Sern):  There  should  be  a  question  if
 it  has  not  been  answered

 MR  SPEAKER  We  can  do  it  as
 quickly  85  possible  and  dispose  of  it.

 wh  agar  जाफरी  :  राज  इन  लोगों
 ने  भ्र पनी  जान  की  बाजी  लगा  कर  पूरे  मुल्क
 का  ध्यान  एक  खास  बात  की  तरफ  दिलाया
 है।

 दूसरी  बात  मैं  यह  कहना  चाहता  हू
 कि  माननीय  मती  जी  मे  बार  बार  यह  कहा
 है  कि  ये  लोग  बुद्धि  हो  गये  है  ,  'इसलिए
 हरिजन  समाज  से  बाहर  निकल  गये,  यह
 बात  गलत  है  कौर  गलत  रास्ते  पर  लोगों
 का  ध्यान  ले  जाने  वाली  है  |  मै  यह  कहना
 चाहना  हूं कि  हरिजनों  में  से  अगर  कुछ  लोगो
 ने  बुद्धि  समाज  को  प्रक्रिया  है,  तो  बह
 इसलिए  कि  समाज  में  उनको  बराबरी  का
 दर्जा  नही  मिलता  था  और  उनके  साथ  नफरत
 शरीर  दुतकार  का  बर्ताव  किया  जाता  था।
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 हिन्दु  समाज  में  एक  भ्रच्छे  कौर  तेज  इंसान
 की  जिन्दगी  बिताने  का  मौका  उनको  नहीं
 दिया  जा  रहा  था  |  इसलिए  उन्होंने  बहुत
 झुंझलाहट  के  इन्दर  यह  फसल  किया  कि  वे

 बुद्धि  समाज  को  प्रश्नों  |

 MR.  SPEAKER:  You  cannot  go  on

 putting  another  question.  I  have  al-
 ready  extended  the  time.  I  want  you
 to  be  brief.

 SHRI  AHSAN  JAFRI.  I  want  only
 ong  minute.

 तीसरी  बात  यह  है  कि  बुठ्धिस्ट  समाज  के
 लोग  हिन्दू  समाज  से  अलग  हो  गये  हैं  यह  बात
 मनासिब  तौर  पर  यहां  कही  गई  है।  भाष
 जानते  है  कि  हिन्दू  कोड  बिल  के  प्रकार,

 हिन्दू  मैरिज  एक्ट,  हिन्दू  सक्सेना  एक्ट,  हिन्दू
 एडोप्शन  एण्ड  मेस्टीनेन्श  एक्ट  शौर  हिन्दू
 माइनॉरिटी  एण्ड  गाजियनशिप  एक्ट  के
 प्रन्दर  जो  प्रोविजनल  हैं  वे  उन  पर  भी  लागू
 होगे  जोकि  बिस्ट,  जेन  या  सिक्ख  होगे
 बाई  रिलीजन  |  इन  कटो  में  जो  हिन्दू  शब्द
 की  व्याख्या  की  गई  है  उसमे  ये  तमाम  के  तमास
 शामिल  है।  मैं  खास  तौर  पर  यह  बात

 कहना  चाहता  हु  कि  हर  बात  का  यह  जवाब
 देना  कि  काग्रेस  ने  क्या  किया  है  कौर  हर  वक्त

 यह  कहना  कि  उसने  कुछ  नहीं  किया  है,  यह
 मुनासिब  नहीं  है।  जो  सवाल  हम  पूछते  है
 उनका  ड्राप  जवाब  दीजिये।  इस  समस्या  से
 लंगर  जनता  सरकार  को  कुछ  हमदर्दी  है  भोर
 प्रगर  जनता  सरकार  उनके  लिए  कुछ  करना
 चाहती  है,  तो  इस  मासले  पर  पाजीटिव  बात
 करनी  चाहिए।  मैं  इतना  कह  कर  समाप्त
 करता  हूं:

 “बहू  कहा  की  दोस्ती  है
 कि  |बने  |हैं  दोस्त  नासेह
 कोई  '  चारासाज़  होता,
 कोई  ग़मगुसार  होता।"
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 भी  ऋण  सिह  इसमे जो  रेल  बेल्ट  बाते
 हैं  वे  मैं  पहले  कट्  चुका  हूं।  यह  मैं  फिर

 दोहराना  चाहता  हू  कि  मुझे  इन  लोगो  के  साथ
 पूरी  इमदादी  हैं।  प्यार  किसी  भी  तरह  से
 इनकी  कठिनाइयों  को  घर  किया  जा  सकता  है
 तो  गवर्नमेंट  उसके  लिए  तौयार  है  कौर  इन्ही
 के  लिए  नही,  इनसे  भी  जो  भ्रपेक्षत  गरीब  है,
 जनता  पार्टी  उसकी  तकलीफ़ों  को  भी  दूर
 करने  के  लिए  तैयार  है।  लेकिन  विचार
 करने  की  बात  यह  है  कि  क्या  गवर्नमेंट  भूख
 हड़तालों  से  चलेगी  ?  हुड ता लो  के  दबाव  मे
 प्रकार  गवर्नमेट  कुछ  नहीं  करेगी।

 दूसरी  बात  जो  लाखों  की  तादाद  के  लोग
 बुद्धि  हो  गये,  सन्  i950  से  पहले  भी
 बुद्धि  हुए  थे  तो  डा०  अम्बेदकर  ते  उतके  लिए
 रिजर्वेशन  क्यों  नही  रखा?  यह  बात  सोचने
 कौ  है  झगर  हम  डा०  अम्बेदकर  की  नकल
 करना  चाहते  हैं  तो  उसके  बाद  जानबूझ  कर
 हरिजत  लोग  बुद्धि  हुए  कौर  जानबूझ  कर
 उन्होंने  हरिजनों  को  प्राप्त  सुविचारों  को
 छोड़ा  है,  किसी  ने  उनको  धक्का  नही  दिया।
 हो  सकता  है  कि  हिन्दू  मजहब  मे  गलतिया  हो  ।
 इसमें  दो  राय  नही  हो  सकतीं  कि  हिन्दू  मजहब
 में  बहुत-सी  खराबियाँ  &  शौर  उन  लोगो  ने
 बुद्धि  हो  कर  ठीक  ही  किया ।  लेकिन
 जान वू प्त  कर  उन्होने  ऐसा  किया  कौर  हरिजनों
 को  प्राप्त  सुविधाभो  को  जानबूझ  कर  छोडा  है  t
 जब  न्होंने  यह  धर्म  छोडा,  क्या  उन्होंने  उस
 समय  यह  शर्ते  की  थी?  शर्ते  करके  वे  ऐसा
 कर  सकते  थे।  जब  उन्होने  धर्म  को  छोड
 दिया  तो  जो  सुविधाएं  उसमें  थी  उनको  भी
 उन्होंने  छोड  दिया।

 हरिजनों  के  लिए  रिजर्वेशन  किया  गया
 था  वह  मज़बूरी  मे  किया  गया  था।  मगर
 इस  रिज़वान  का  सिद्धांत  फैलाना  पडा  तो
 बडी  कठिनाइयां  सामने  जायेगी।  मैं  प्र पने
 मित्रों  से  उदारतापूर्वक  यह  कहना  चाहता  हू
 कि  वे  तात्कालिक  बाते  को  छोड़  कर  उदारता-
 पूर्वक  इस  बात को  सोचें  ।  इसके  बाद  रिलेशन
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 की  बातें  और  ज्हू  से  भी  उठेंगी  जातकों
 हम  और  आप  नही  रोक  सकेंगे  1

 SHRI  TULSIDAS  DASAPPA  (My-
 sore)  Mr  Speaker,  Sir,  I  am  reelly
 surprised  at  the  reply  given  by  ihe
 Home  Mimster  just  now  He  has
 quoted  Dr.  Ambedkar  as  haying  left
 Hindu  rehgion  and  opted  for  Buddhism
 because  he  was  not  keen  on  any  of
 these  reservations.  It  is  a  completely
 false  approach  ang  a  wrong  presum-
 ption  on  the  part  of  the  Home
 Minister  It  is  not  without  knowledge
 that  Dr  Ambedkar  gave  up  Hindu
 religion  ang  adopted  Buddhism.  There
 were  specific  reasons  The  same  were
 spelt  out  by  the  Leader  of  the  Oppo-
 sition,  Shri  Y.  B.  Chavan.

 Sir,  these  people—who  are  running
 the  government  today—have  not  even
 got  the  patience  to  listen,  discuss  and
 know  what  exactly  is  the  situation
 which  hag  pressed  these  eminent  lea-
 derg  of  the  neo-Buddhists  to  undergu
 such  a  fast  It  is  not  one  of  those  ordi-
 nary  fasts  which  78  made  for  fun  It
 is  a  fast  which  has  come  as  a  culmi-
 nation  of  the  failure  of  attempts
 made  by  them  so  far.  They  recently
 met  the  Prime  Minister.  It  ig  unfor-
 tunate  that  even  the  Prime  Minister
 was  not  prepared  to  continue  the  dia-
 logue  with  them  The  Government
 hag  not  understood  their  problems
 The  minimum  demand  that  nag  been
 put  forward  by  the  Leader  of  the  Op-
 Position  i8  whether  this  government
 has  got  an  open  mind  even  to  Isten
 understang  and  try  to  respond  in  ac-
 cordance  with  the  dictates  of  reason
 This  is  the  mmmimum  demand  that  hes
 been  put  forward  and  this  government
 is  not  even  prepared  to  look  into  that
 We  only  want  to  know  whether  the
 government  have  an  open  mind  to
 listen  to  their  problems.  This  is  what

 “I  woulg  like  to  know  from  the  Home
 Minister.  Even  with  regard  to

 vod call  attention  which  we  have  [rough
 forward,  you  have  been  so  kind  to

 MR,  SPEAKER:  The  House  has  done
 80.
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 SHRI  TULSIDAS  DASAPPA  Some
 of  the  friends  opposite  did  not  want
 even  that.  This  only  shows  what  ap-
 proach  they  have  to  this  yroblem,
 what  sympathy  they  have  All  that
 We  want  is  that  they  should  appeal  to
 the  fasting  leaders  to  give  up  their
 fast  and  come  to  the  conference  table
 to  try  to  know  what  their  grievances
 are  Atter  all  they  have  not  asked
 for  political  favours,  they  have  asked
 for  educational,  culiural  and  service
 guarantees  and  we  can  go  into  those
 questions  There  are  other  instances
 where  under  article  34l  we  have  pro-
 mulgated  measures  to  guaraniee  safe-
 guards  to  people  who  have  changed
 their  religion  from  Scheduled  Tribes
 to  Christians  etc  I  do  not  understand
 why  ths  approach  could  not  be  ap-
 preciated  by  our  Home  Mimster  I
 should  like  to  know  from  him  catego-
 rically  whether  the  government  is  pre-
 pared  to  make  an  appeal  to  the  fasting
 leaders  and  invite  them  to  the  confer-
 ence  table  to  know  what  exactly  their
 grievances  are

 wt  चरण  सिंह  भ्रध्यक्ष  महोदय,  मैने
 बहुत  समझने  की  कोशिश  की  कोई  सवाल
 माननीय  सदस्य  ने  पूछा  हो।  एक  ही  बात
 उन्होंने  कही  है  कि  रोपित  माइकल  होता
 चाहिए।  कब  स्लोली  माइकल  प्रखर  न  होता
 तो  अपनी  तरफ से  मैं  लोफर  नहीं  करता  इस
 बहस  के  लिये।  माननीय  स्पीकर  ने  परसों
 का  दिन  भुकरेंर  किया  था,  लेकिन  कब  मैंने
 प्रापकी  परेशानी  देखी  तो  मैंने  कहा  कि  मैं
 राज  ही  तैयार  ह्  इस  पर  इतना  कोपीन
 माइकल  है  but  not  too  opes.  झगर
 ज्यादा  भोपाल  हो  गया  तो  कुछ  रहेगा  gh  नही
 सब  रिजर्वेशन  हो  जाएगा।

 SHRI  SAUGATA  ROY  The  Home
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 aNg  a  Member  of  the  Rajya  Sabha
 had  started  this  fast  and  from  teday
 One  tormer  member  of  the  Rajya  Sabha
 had  started  a  fast  in  the  Central  Hall.
 Just  now  I  got  a  piece  of  information
 that  000  republican  party  volunteers
 including  200  women  courted  arrest  in
 front  of  the  Prime  Minister  »  residence
 at  3  pm  today.  In  gpite  of  these  at
 tempts  by  the  dalit  people,  aepressed
 people,  the  government  38  tumming  &
 bhnd  eye  to  them,  Basically  I  diifer
 with  the  logic  that  Chaudhury  Saheb
 has  given  L  Enow  that  he  is  &  self
 opinionated  person  He  has  been  con
 sistently  gaying  that  by  no  stretch  of
 logic  they  are  entitieg  to  any  privie
 leges  or  concessiong  given  to  the  Sche-
 duled  Castes  Hindus  on  groumdg  of
 untouchability  Lt  you  really  go  to
 a  village,  even  though  a  Scheduled
 Caste  man  had  converted  himself  mto
 a  Neobuddhisi,  he  will  not  be  allowed
 to  go  to  the  drinking  water  well.  So
 untouchability  38  still  there  in  spite  of
 his  conversion  Tuas  is  the  logic  which
 the  Home  Munister  is  constantly  mis-
 sing  Not  only  that  He  has  come
 out  with  a  logic  if  we  yield  to  Meo
 buddhist  now,  tomorrow  Muslims  and
 Christians  will  be  demanding  conces-
 sions  Mazabbi  Sikhs  are
 Castes  converted  into  Sikhs,  they
 form  part  of  Sikhs  ang  they  are  given
 all  the  reservations  The  appeal  of
 these  people  is  simple  They  are  not
 demanding  immediate  electoral  repre-
 sentation  What  wag  dong  in  Maha-
 rashtra  in  960  must  be  dome  now  is
 the  Centre  It  78  no  use  trying  to  find
 out  who  did  not  do  what  Today  there
 ig  thig  problem  and  people  are  court-
 ing  arrest,  three  or  four  ate  on  hun-
 ger  strike  and  their  condition  is  deter
 jorating  every  day  Just  before  com-
 ing  to  this  House  I  had  an  occemon
 to  go  to  the  Panda]  where  they  were
 fasting  and  I  told  them  that  “Chaudhary
 Saheb  was  a  reasonable  man,  may  be
 the  Prime  Minister  was  slightly  harsh
 on  you"  He  says  that  you  may  argue
 for  ten  days  I  can  meet  any  argu-
 ment  This  was  done  l5  years  ago.  I
 have  not  done  it  I  think  the  Home
 Minister  will  not  be  unreasonably,  I
 tolg  them  that  if  their  demands  are
 reasonable,  I  am  sure  that  on  the  floor
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 [Shri  Saugata  Roy]
 of  the  House,  the  Home  Minister  will
 give  an  assurance  that  their  demands
 will  be  looked  into  My  question  15,
 may  I  go  and  tell  those  people  that
 the  Home  Minster  has  give  an  as-
 surance  that  their  problems  would  be
 looked  into  sympathetically  with  a
 view  to  solving  them  ie,  giving  them
 reservations  in  jobs  as  Scheduled
 Castes  in  Central  Government  services

 se  that  they  amy:  te  ap  thar  fast?
 Is  the  Home  Minister  ready  to  appeal
 to  those  people  ang  give  an  assurance
 to  consider  their  demands  sympathet:-
 cally  so  that  their  fast  may  be  with-
 drawn?

 शी  चरर  सिह  शभ्रध्यक्ष  महोदय,  मै  फिर

 बाअदब  गुजारिश  करूंगा  कि  कोई  नई  दलील

 हमारे  मानवीय  मित्र  ने  नही  दी।  अच्छा

 नगर  ये  5  आर्मी  हड़ताल  भर  रहें  हैं,  भ्रमर

 6  प्राप्ति  जनता।  प  टीं  के  कल  को  हडताल

 शुरू  कर  दें,  तो  क्या  वे  फिर  हडताल  हटा  लेगें  ?

 फ़िर  तो  नहीं  कहेंगे  fr  हडताल  की  वजह  से

 कानून  बदलों  ?  यह  तरीका  क्या  हुमा  ?  क्या

 यह  मुल्क  हडताल  से  चलेगा  ?  बहुत  हो  चुका,
 बहुत  हो  चुका  |  अर  रह  तय  होना  चाहिये
 क  गवर्नमेंट  की  पलिसी  और  एक्शन  पर

 प्रभाव  डालने  के  लिए  पह  एक  नाजायज

 दबाव  है।  (व्यवधान)
 यह  होना  चाहिए  था,  साठे  जी  का  अपने

 वापस  के  अगड़े  में  तो  सत्याग्रह  ठीर  होता  |

 क्लासेस  पार्टी  के  प्रकार  जो  झाड  है  बह  तो

 सत्या  तरह  से  हो  सकते  थे।  (व्यवधान)
 श्री  सौगत  राय  हसी  की  बात  हुआ

 क्या  (व्यवधान)
 शी  चरण  सिह  कप  क्या  बात  करते

 &  भी  जो  ह 1:  कली
 Public  questions  cannot  be  solved  by
 Satyagraha,  but  domcstic  qucstions

 can  be  solved,
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 यह  होता  है  हमेशा,  बीबी  बरती  है  मिया

 के  खिलाफ  हडताल  ध्रौर  मिया  करता  है  बीवी
 के  खिलाफ  बाप  बेटे  के  खिलाफ  करता  है।

 जहा  कि  रिश्ता  शौर  होता  है।  शुरू  वहा  से

 हश्र  है रीता  |  लेकिन  क्या  पठित  क्वैश्चन

 हडताल  से  हल  होगे  ?

 नीव हमें  ट  रह? ह  कि  हार  जहक
 के  खिलाफ  साठे  साहब  को  एआईसीसी
 के  दफ्तर  में  हड़ताल  करनी  चाहिये।  वह
 तो  की  नापो,  झार०पी०भाई०  के  लडका  को

 बहकाकर  यहा  बैठा  दिया।  मैं  फिर  दोहराना

 चाहता  हू  कि  मान  लो  2  लाख  आदमी  आज

 बौद्ध  हो  जाते  है  दिल्ली  के  उच्च  वर्ग  के  लोग

 ब्राह्मण,  वैश्य  बगैर  |  तो  यह  शडबूल्ड  कास्ट

 का  जो  'रिजर्वेशन  मिल  रहा  है,  उसमे  शामिल

 होगे  या  नहीं?  नहीं  होगे।  बताते  नहीं  i

 (व्यवधान  )

 शो  बसन्त  साठे  (अभ्र कॉ ला)  आपने

 अवतार  माना  है  बौद्ध  का।  बाप  बताइये  वि

 अवतार  मानते  है  या  नहीं  ?

 MR  SPEAKER  Mr  Minister  you
 need  not  answer  because  it  does  not
 arise  from  this

 eft  चरण  सिह  मैं  साठे  साहब  स  कहना
 चाहता  हू  कि  भ्रवतार  में  मै  विश्वास  नही

 करता हू  ।  नही  मानता  ह्  किसी  को  प्रस्ताव  ।

 मैं  मोटी-सी  बात  कहता  ह  या  तो  यह  पहले

 हुए  बौद्ध,  डा०  प्रम्मेंडकर  ने  मुनासिब  नहीं

 तमका  शाह  के  गौर  करमे  क्  कड़ककर
 उन्होंने  छोटा।  सीधी  सी  बात  है।  सारी

 सुविधाए  तो  है,  सिर्फ  सेंट्रल  गवर्नमेंट  फी
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 सबसे  के  लिये  डिमांड  है  जो  कि  पोलिटिकल
 डिमांड  है।

 (Interruptions)

 SHRI  SAUGATA  ROY:  My  question
 is,  will  be  give  an  assurance?  I  seek
 your  protection.  Let  him  give  a
 specific  reply.  Why  are  you  acting
 like  a  headmaster?

 MR.  SPEAKER:  He  is  not  giving
 the  assurance.  I  am  not  compelling
 him.

 MR.  SPEAKER:  The  half-en-hour
 discussion  is  fixed  for  §  O'  clock.  Is
 it  the  pleasure  of  the  House  to  take
 it  up  now?
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 HON,  MEMBERS:  No,  Sir,

 MR,  SPEAKER:  Mr.  Yuvraj,  the
 Hvuse  48  not  in  a  mood  to  take  up
 the  half-an-hour  duisci.ssion.  We  will
 give  you  some  vther  time  for  this  dis
 cussion.

 8.26  brs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  clock  on  Wednesday,
 November,  23,  977/Agtahayana  a
 899  (Saka).


